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for “Twenty-eighth' substitute—
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[Shri P, Ramachandran}
MR. CHAIRMAN: The question is:

“That the Enacting Formuls, as
amended, standard pert of the Bill.”
The motion was adopted.

The Enacting Formula, qas amended,
was added to the Bill.

The Title was added to the Bill.

SHRI P. RAMACHANDRAN: Sjr,
beg to move;

“That the Bil], a8 amended, be
passed.”

MR. CHAIRMAN: The question is:

“That the Bill as amended be
passed.”

The motion was adopted.

16.20 hrs,

COAL MINES NATIONALISATION
LAWS (AMENDMENT) BILL

MR. CHAIRMAN: The Housge will
now take up the Bill further to amend
the Coking Coal Mines (Nationalisa-
tion) Act, 1972 and the Coal Mines
(Nationalisation) Act, 1878,

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): I beg
to move:

“That the Bill further to amend
the Coking Coal Mines (National-
isation) Act, 1872, and the Coal
Mineg (Nationalisation) Act, 1973,
be taken into consideration”.

Hon. Members may recall that the
coal industry was nationalised in two
phases—coking coal mines were first
taken over under the Coking Coal
Mines (Emergency) Provision Ordi-
nance 1971 on 17-10-1871 and there-
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after nationalised under the Coking
Coal Mines Nationalisation Act, 1972
with effect irom ist May, 1872. Simi-
larly, the non-coking coal minesg were
taken over under the Coal Mines
(Taking over of Management) Ordi-
nance 1973 on 81st January, 1978 and
subsequently nationaliseq under the
Coal Mines Nationalisation Act, 1973
with effect from 1st May, 1973, A few
amendments were made to both the
Nationalisation Acts in September,
1973 to overcome certaip difficulties
encountered in actual practice. In
Apri} 1076, the Ordinance amending
the Coal Mineg (Nationalisation) Act
wes issued for the termination of ille-
gal mining operations, This ordinance
wag replaced by Coal Mines Nation-
alisation (Amendment) Act, 1976.
Even after this, it hag been found that
there is need to remove certain ambi-
guities as well as certain practical
difficulties which have come to light
during the implementation of the
Nationalisation Acts. The present bill
is intended to remove these difficul-
ties and expedite the payment of the
amounts to the claimants and the
ownerg of the coal mines. The main
amendments are as follows:—

(a) Certain amounts like dues on
account of the sale ot coal and coal
products effecteg before the date of
nationalisation of coking coal mines
and coal mines, subsidies due for the
pre-nationalisation period, and ear-
nest monieg and security deposits
made by the owners of mines with
the varioug authorities did not vest
in the Government on nationalisa-
tion even though these were collect-
ed by the Government company
upto a specified date and included
in the owners' gccounts after meet-
ing the liabilitles of the pre-
nationalisation period. A doubt was
expressed whether the wording of
the Nationalisation Actg covered this
exception to the asgets vesting In
the Government on Nationalisation.
It is now proposeg to clarity in re-
lation to the saig Acts that current
aspets vesting in the Government do
not jnclude such amounts.
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(b) The said Actg do not specity
the interest rate admissible on the
claimed amounts after the gppoint-
ed day. In the absence of such a
provigion, the secured creditors have
includeq in their claims interest gt
very high rates which, if allowed
will deprive the Jower priority cre-
ditars, mostly Government Qrgani-
tions and small suppliers, of their
accepted claims. It is, therefore,
proposed to insert a new section in
each of the said Acts to provide that
the interest payable on such claims
shall be at such rate not exceeding
the rate of interest accruing on any
amount depositeq by the Commis-
sioner of Payments with a nation-
alised bank or in the Public Account
of India as required under the said
Acts.

(c) It is proposeq to empower the
Commissioner of Payments—ap-
pointed under the Acts, (i) to autho-
rise the persong appointeq to assist
him under the Coking Coal Mines
(Nationalisation) Act, 1972 to exer-
cise all or any of the powers exer-
cisable by him under the Act. Such
a provision already exists in the
Coal Mines (Nationalisation) Act,
1973,

(ii) to transfer cases from one
Assistant Commissioner to another
or to himself;

(ili) to issue a notification in-
viting the owners, managing con-
tractors and such other . persons
who are ownerg of any machinery
equipment or other property which
has vested in the Central Govern-
ment or a Government company
under the Act and which does not
belong to the colliery owners, to
apply for the residuary amount
lying with the Commissioner of
Payments after seitling all the
claime,
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(d) It js proposeg to legalise joint
claimg filed by wotkers through
Trade Unions or through the officers
under the Chief Labour Commis-
sioner (Central) against the colliery
owners.

Such of the claimg as had not been
time-barred on the relevant date when
the management of the coal mineg was
taken over by Government and had
been flleq before the gpecified dates
but had been rejectegd merely on the
groung that such claims had become
time-barred are proposed to be restor-
ed and dealt with.

It is proposeq o prescribe a period
of sixty days within which appeals
against the decisions of the Commis-
sioner of Payments have to be filed
and to apply the relevant provisions of
the Limitation Act, 1963 to such ap-
peals. It ig also proposed to extend
the right of appeal to the colliery
owners.

The proposed Bill provides that the
period of three years after which un-
disbursed amounts shall revert to the
general revenue account shall be
counteg from the date on which the
last order for disbursement was made
by the Commissioner of Payments and
not from the date on which the amount
wag paid by the Government to the
Commissioner.

With a view to dealing effectively
with persons who indulge in illegal
mining of coal it is proposed to amend
sub-section (2) of Section 30 of the
Coel Mines (Nationalisation) Act, 1973
by enhancing the punishment of im-
prisonment from two years to three
years and of fine from ten thousand
rupees to twenty thousand rupees.
This would thus be a cognizable off-
ence and prompt action can be taken
by the local Government guthorities to
deal with such cases.

Some of the amendments are of a
proeedural nature and some are in-
tendeq to regularise the position as it
alréa8ly exists. In Both the caseg the
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object is to simplify the procedure for
payment of the. amount and to expe-
dite matters as much g possible. No
additiona] expenditure on the part of
the Government is involved,

With these wofds, I commend the
Bill for the consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Coking Coal Mines (Nation-
alisation) Act, 1872, ang the Coal
Mines (Nationalisation) Act, 1973,
be taken into consideration”.

SHRI VINAYAK PRASAD YADAV
(Saharsa): 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the Ist August, 1878". (3)

*SHRI K, RAMAMURTHY (Dha-
rmapuri); Mr, Chairman Sir, the hon.
Minister of Energy has introduced the
Bill tp further amenq the Coking Coal
Mines (Nationalisation) Act, 1972 and
the Coal Minesg (Nationalisation) Act,
1973.

At the very outset, I would like to
point out that the former Govern-
ment, which ig being arraigned and
railed day in ang day out for allegedly
having taken the counitry in wrong
directions, wag responsible for the
nationalisation of the core sector of
our economy, i.e., the ¢oal mining in-
dustry. The entire credit for this far-
sighted step must go to the untiring
efforts of late Shri Mohan Kumara-
mangalam, one of the greatest sons of
India, who saw to it that the coal-
mineg which were being exploited by
the private sector were brought under
the public sector for the good of the
nation and the people.

The amendments proposeq by the
Janata Government are to be wel-
comed, particularly the amendment
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relating to the legalisation of juint
claims flled by workers through Trade
Uniong or through the Officers against
the colllery owners, and also for ex-
tending time for the preference of
claims. It jy common knowledge that
the érstwhile mine-owners had not
paid their dues to the Employees State
Insurance Corporation ang to the Em-
ployeeg Provident Fund. The arrears’
under these categories of dues from
the employers run into crores of
rupees. But, ‘it j5 really regrettable
that even after nationalisation guch a
thing should be allowed to persist in
the public sector. The arrears of
workers are mounting and after all
now only book adjustments are {o be
made. I do not understang why this
should happen now. I request that
the hon. Minister ghould look into this
and do the needful for eradicating
such a pernicious delay in the matter
of workers' dues in the coa'-mine in-
dustry, which is now exclusively in
the public secto:. Just as you have
Emergency Risk Insurance giving pro-
tection to the property of vested in-
terests during times of trouble, the
coal miners whose every day life is
endangered under the bowels of earth,
must be given special professional
risk insurance facility.

I hope that I will be within the
bounds of properiety if I refer to cer-
tain relevant issues concerning the
working of the Ministry of Energy,
especially when this House haq no
opportunity of discussing the Demands
for Grants of this Ministry thig year.
The hon. Minister is fully aware that
the Thermal Stations in Tamil Nadu
in particular, ang the Thermal Power
Stations in Southern States in general,
which are dependent upon coal, should
have a minimum 15 days stock of coal.
Now the coval stock in the Thermal
Power Stations in Tamil Nadu has
dwindled to three, four days' stock of
coal. It portends serious danger. You
know, Sir, that railway gecidents have
become the order of the day and the
strikes have also become g regular )

*The original gpeech was delivered in Tamil.
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feature. If due to any such reason
the coal supply is delayed, then the
Therma] Power Stations will have to
shut down, resul in gerfous dis-
location of econo activities. On
account of paucity of coal, if electri-
city generation comeg to a standstill,
all industrial- production comes to a
grinding halt. Agriculture will also
be the victim. I gppeal to the hon.
Minister that he shoulg take expedi-
tious gteps for replenishipg the dwin-
dling coal stocks of Thermal Power
Stations in Tamil Nadu.

Before I proceed further, I would
like to pay my compliments to the
hon. Minister of Energy for having
sanctioneq the Second-Mine Cut in
Neivelj Lignite Project.

Sir, I do not know whether I should
call it a wrangle or an unseemly con-
troversy betwen the Railway Minister
and the Energy Minister. When we
enquireq the Railway Minister about
inadequate supply of rail wagons for
loading coal, he replied that on ac-
count of snail pace loading of coal
from pitheads about 800 rail wagons
have got stranded near the coal mines.
I do not know who is responsible. I
request that the hon. Minister of
Energy should ensure that the coal,
which according to him is getting
piled up sky-high, is loaded on time
so that its supply iz not delayed un-
necessarily,

The hon. Energy Minister hails from
Tarmil Nady and though he was &
member of different political parties
at some time or the other, he is now
in the Ruling Janata Party. The
manner in which his own colleagues
in the Council of Ministers are laying
siege to his Department, 1 am afraid,
may make him a Minister without
portfolio shortly. The hon, Minister
of Steel and Mines, Shri Biju
Patnaik, hag openly expressed that
the Coal Mines must Le brought
under hig custody so that his
Steel Mills can work smoothly. The
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Agriculture Minister, Shri Barnala,
feels that since hydel power projects
are intimately connected with Irrige~
tion Projects, they should ge brought
under his tutelage. From such news-
paper reports I come across. I am
afraid that our Energy Minister may
be usurped of his Departments and
declared as the Minister without
Portfolio. ] hope that our Energy
Minister has the strength to thwart
such onslaughts,

In regard to the supply of coal to
another vital sector, i.e. the cement
industry, the Tariff Commission has
fixed s uniform rate, whether the
cement industry is located in deep
South or in far east or in distant
west. Whether the Singereni coal has
to go to a cement factory located far
away or the coal from: Bihar has {6
travel a long distance, there i3 no
discrimination in the rate. For ex-
ample, the Cement factory in Thala-
yooth in Tirunelveli District in Tamil
Nadu is the farther-most corner from
the source of supply of coal. The
cement industry, with this benefit of
uniform rate available to them, could
produce cement with some margin of
profit for them. The increase in the
coal price, which includes the railway
freight hike for coal, has hampered
their production pattern. Fifty to
Sixty Members of Parliament have
handed over a petition in this regard
to the hon, Minister and I request the
hon. Minister to look into this issue.

The coal mines were nationalised
with the avowed objective of national
good, The hon. Minister has accepted
on the floor of this House that the
Coal India Ltd. is {ncurring losses re-
gularly to the tune of several orores of
rupees. When the coal mines were in
the private sector they were making
profits. Why should they incur losses
as soon as they have been brought in
the public sector? Where is the difi-
ciency and what is the cause—It is
felt that natjonalisation is g anathema-
for the Janata Government. Is such
recurring losg in the Coal Indla Ltd.,
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due to the complicity of bureaucrats?
One bagins to wonder whether the in-
dustrialistse and the ersiwhile mine-
owners were showing profit after in-
dulging in tax evasion. Coal mines
are in the core gector and we cannot
afford to make them sick. The Gov-
ernment of India should defeat such
efforts, whether it is on the part of
bureaucrats or on the part of the erst-
while owners who are keen fo estab-
lish that the concept of public sector
is bogus and not in the nation's in-
terest. The  Government of India
should be committed to the growth and
development of public sector in the
country, which alone can save the
posterity from depravity.

The hon. Minister bas proposed
modification in the penal provisions
for illegal mining—more number of
years of imprisonment and Rs. 20,000
as fine. 'The people who indulge in
such activities are immuned to such
legal provisions. We know the number
of caseg lingering on  for years and
years against the industrialists. A
case was instituted against Shri Rama-
krishan Dalmia in 1958 and till 1968 he
could not be arrested. They are not
afraid of facing legal punishment, if
theiy purpose is served. All the loop-
holes in a legislation are exploited by
them. I would like to  suggest that
the provisions of law must be imple-
mented rigorously and vigorously.

1 am sure that the hon. Minister in
his reply to the Debate will refer to
the points 1 have raised. I conclude
my speech thanking you for the oppor-
tunity given to me.
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